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• 	..:: 	 •. 	.4.96 	Learned Sr.C.G..S.-CNr. 	S,Ali is present 

Mr Chanda requests for adjournment on 

behalf 	of 	the 	counsel 	of 	the 

• 	• 	. 	 ..,.,, 	applicant. 	Adjourned 	to 	1.5.96. for • . 	
-• 	 consideration of admission. 
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1.5.96 	 Mr B.K.Sharma seeks adjournment 
$ 	 for 	 One month 	 for 

• ' 	• 	. 	. 	. . - . 	 . 	, instructions. 	. 	 -. 

• 	 . . 	. 	. 	- 	.. 	 List 	for 	consideratiOri of admission 

as a last opportunity on 31.5.96. 
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Mr B.K. Sharma for the applicant. Mr 

S. Au, Sr. C.G.S.C., for the respondents. 

Heard Mr B.K. Sharma for admission. 

This O.A. has been submitted against the order 

of transfer No.STES-3/16/Pt-1/33 dated 3 1.3.1995 

transferring him to Jammu and Kashmir Telecom 

Circle. I find that the applicant has submitted 

representation dated 22.5.1995 against his transfer 

order to Jathmu and Kashmir Circle and this 

representation is pending disposal of the competent 

authority of the respondents. In the circumstances 

the application is disposed of with a direction 

to the competent authority of the respondents 

to dispose 'of the representation of the applicant 

within one month from the date of receipt of 

this order. ' 

The application is disposed of accordingly. 

4- 
Meri'ber 

/ 

I, 

S I .  
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• 	 2. 

4,1 The Area Director(Te1ecom), 

Department of Telecommunication, 

• Rajgarh Road,Guwahati1- 

0*0 RESPONDENTS 

DETAIrjS OF APPLICATION, 

1. 	PARTICULARS OF THE ORDERS AGAINST t1HICH THE 

APPLICATION XS MADE :- 

The application is directed against the orders 

(a) Order No. ,  11-18/94-STG1,d.ated 23.1.95 issued by 

the Director(ST-II) persuant to which applicant is 

transferred from Assarn Circle to Gujrat Circle on. 

Administrative Ground (Annexure-A (I), (b) Order No. 

11-18/94.STG-I,dated 20.2.95 issued by the Asstt. 

Director General (STG) by which modifying the earlier 

order applicant is transferred from Gujrat Telecorn 

Circle to Jammu and Kashmir Telecom Circle (Annexure-C). 

(c) Memo No.STES- 3/16tPt-I/36,dated 24.04.95 issued by 

the Assistant Director,Telecom (Staff)(Annexure-D-) 

by 'which name . of your applicant is strucked from Assam 

Telecom Circle and charge being taken over ±±t± 

unilaterally. 	. 	 . 	 . 

2.., 	JURISDICTION OP THE TRIBUNAL 

The applicant declares that the subject matter 

of the order against which he is seeking redressal is 

• 	 within the jurisdiction of this Hon'ble Tribunal. 

Contd .... 3/p. 

• 	 . 	 , • • 	 • 	 ' 
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3. 

3. 	LIMITATION :- 

This application, is filed under extra-ordinary 

circumstances and such it fulfils the legal requirement 

of limitation prescribed in Section 20 and 21 of tie 

Administrative Tribunal Act,1985. 

4 0 	FACTS OF THE CASE :- 

'a 
	 • 4.1.' 	That the applicant is a citizen of India and 

• as such is entitled to all the rights protections and 

privileges guaranteed under the constitution of India. 

- 	 S 

'4.2. 	That the applicant entered into services of 

the Telecom Department way back in 1964 and ever since 
S 

his entry into the service he has been disch'arging his 

duties to the satisfaction of all concerned. Infact, 

applicant was promoted to the rank of telecom District 

Engineer (TDE° for short) ,Silchar and in that capacity 

he, was' the incharge of Silchar Secondary Switching 

Area which .compr±ses revenue 'Districts of, Silchar, 

Karimganj,Hailakandi and North Cachar Hills, 

7 
4.3. 	That your applicant beg-s to state that by 

• 	an order dated 21.10.94 bearing Memo No. 9-143/91/91- 

• ' 	vig.1 issued by the Assistant Director General(vigilance) 

your petitioner was deemed to have been susended 

'retrospectively w.e.f. 6.lO.94.y another order dated 

Contd..,4/p. 
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4. 

26.10.94 bearirg Memo No.Dir-GH/STB/1-4/105 yoir 

applicant was asked to handover charge of TDE 

immediately. 

Against these two orders,your applicant 

approached the Hon'ble Central Administrative 

Tribunal,Guwahati through O.A.N.205/94 and O.A.' 

211/94. 

• . 4,4 • 	That your applicant begs to state that 

this Hon'ble Tribunal while admitting the, matters 

was pleased to make cettain observations and acc or-

dingly your applicant approached the concerned 

authoritiü. The respondents realising the illegalities 

I 
	

-. 	 and irregulariti&s of the suspension 

order of your applicant was pleased torevoke the 

• suspension order vide order bearing Memo No..STES-1/ 

123/7,dated 23.12.94. The O.A. No.205/94 and O.A. 

211/94 were later on disposed of on 9.2.92 as the 

suspension order was revoked by the respondents. 

A COP7 J  of the revocation of suspension 

order dated 23.12.94 is annexed hereto and 

is marked as Annexure-'A' T 

4.5. 	That yo-ur applicant begs to state that 

when he again settled down with his dutiesto hi 

utter surprise he was served with a' transfer order 

dated 23.1.95. 	 . 

Contd. . .'.5/p. 

NP 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: :GUWAHATI BECH 

(An application under Section 19 of the Administrative 

Tribunal Act, 1985) 

TITLE OF THE CASE : Ô.A. NO.OF 1995. 

Ski Dhireridra Kumar Das •... Applicant. 

- Versus 

Union of India & ors ... Respondents. 

I N D E X ,  
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• •. 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: :GUAHATI BECH 

0.A.NO.2.5 
o' 1959 

BETt7EEN : 

Sri Dhirenclra Kumar Das, 

Staff No.93415, 

S/o Late Gopimohan Das, 

presently under transfer from 

Assam Circle to Jammu and 

Kashmir Circle. 

• APPLICANT. 

	

• 	 ..And- 

	

• 	 1. Union of India, 	- 

represented by the Secretary 

	

• 	 to the Government of India, 

	

• 	 .• 	 6'o& cL 	IWt 2 d  qxL 
Ministry of Telecommunication, 

New Delhi. 

2. The Director General, • 

	

• S 	 Department of Telecommunication, 

• 

	

	Sanchar Bhawan 20 Ashoka Road, 

STG'1,Section New Delhi. 

	

• 	 3. The Chief General Manager, 

• 	 Assam,Telecom Circle,; 

Ulubari,Gutqahatj-781 007. 

- 	 Contd....2/p. 

• 	

• '1 
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5. 

By this order your applicant was transferred 

to Gujrat Circle from Assam Circleon the ground of 

• 	 - 	Administration. 

A COPy of the order dated 23.1.95 transferring 

• 	 your. applicant from Assam Circle to Guj rat 

Circle is annexed hereto and is marked as 

Annexure-' A-i 

466. 	That since your applicant is on the verge 

of retirement and this sudden transfer or'det from one 

• 

	

	 tenure circle to another tenure circle created turmoil 

in the family life as your applicant and his son needs 

• .constant medical treatment, Your applicant submitted a 

a representation to the Director General,Telecom, 

Sancharl Bhawan,ew Delhi on 6.2.95 through proper 

channel with'a prayer to reconsider the case of 

transfer of your applicant on the facts and circum- 
• - 	

stanèes stated in the representation and to cancel' 	• 

• 	- 	 the order. 

A copy cf the representation is annexed 

- - hereto and marked as Annexure-B. to this 

\ application, - 

4.7. 	That your applicant begs to state that when 

he was expecting a sympathetic consideration from the 

• authOrities under the fact and circumstances of the 

representation. Your applicant was shocked and 

• 	 Contd...6/p. 
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6. 

- dismayed to receive another transfer order dated 
• 	

20.2.95. by which it was stated that the earlier 

transfer order dated 23.1.95 has been modified and 

now instead of Gujrat Telecom Circle. Your applicant 

has been transferred to Jammu and Kashmir Circle. 

A copy. of the revised transfer order dated 

20.2.95 is annexed hereto and is marked 

as Annexurei'C' to this •applicati on. 

• 4,8.. 	That your applicànt begs to state that 

the office of the Chief General ManagerAssain Circ1 

vide Memo No.STES-3/16/Pt--1/33,dated Guwahati 31,3.95 

issued a direction to your applicant to handover the 
the charges,to Sri D.Toshniwal,however, -before your 

applicant could handover the charge, the charge was 

was ;taken over unilaterally. 

A copy of the order dated 31,3.95 and 

24,0495 are annexed hereto, and is marked 

as Anne ure-'D' and 'D-l' respectively. 

• 	 4.9. 	That your applicant begs to state that 

• 	• 	 he is suffering from diabetic and hypertension and for 

this he needs constant medical attendance. Irifact 

• 	
S 	 your applicant was also admitted as indoor patient 

• 	
in Silchar Medical Col1egeHospital,Silchar from 

9.10.94 to 16,10.94. Your applicant is still under-

going regular tEeatment in Silchar Medical College, 

Contd.9.7/p. 
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.Sjlchar and at this state if your applicant is 

transferred out great prejudice will be done to 

him. 

CVopies of Medical Certificates issued by 

the Medical Hospital, Silchar were annexed 

• hereto and are marked as Annexures-E &E1 

respectively. The applicant craves leave of 

V 	

V 	the FIonble Tribunal to produce further 

V 	 documents at the time of hearing. 

4.10. 	That your applicant begs to state that in- 
V 

V 	
addition to his own ailment his only son is suffering 

from obesily with Hypertensjon(2) secondary. He was 	V 

V 	 treated at Silchar Medical Hospjtal,Sjlchar but as 

proper diagnosis could not be done your applicaris 

son Debashjs DaS was referred to Christian Medical 

College,vellore on 5.4.95.As he needed urgent medical 

investigation the Director of Health Services,Assam, 

V 	Guwahati referred and allowed your applicantIv son to 

undergo medical treatment at Vellore. After medical 

exami$nation at C.M.C.,vel].ore, your applicant's son 

has been found suffering from uncontrolled diabetes 

mellitus and gioucoma. These finding have .necessiated the 

presence of your applicant besides his only son as 

V 	 he needs constant follow up and medicines. 

V 	
Copies of medical certificates both of 

Silchar Medical College and Christian Medical 
V 	

annezed hereto and are 
marked as 	 F-3 

respectively. 

ontd .... 8/p. 
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8. 

4.11.. 	That your applicant begs to state that 

after corning back from vellorè after your applicant's 

son' s treatment, your applicant submitted his leave 

application alongwith all the medical certificates 

on 30,5.95, Howèiyér, to the utter surprise of your 

applicant he was. informed vide Memo No.E-1/T&p/173, 

dated 7.6.95 that your applicant's name has been 

• 	 . already struck off and released from the Circle. 

A copy of the communication dated 7.6.95 
- 	

is annexed hereto and is marked as 

Annen1re-.'G' to this application. 

4.12 0 	That your applicant begs to state that 

rea].ising that respondents after having failed in 

their move to humilate and harass. Your applicant 

in the past byway of suspension have now taken 

recourse to this strategy,he submitted a represen- 

tation before the Chairman,Telecom Commission,gliekRz 
 - 

. 	 Sanchar Bhav'an for cancellation of the •  transfer order. 

It may pertinent to mention here that the said 

representation is still pending. 

A copy of 'the representatjon dated 22.5.95 

* is annexed hereto and is marked as 

Annexure..'H' to this relresentatjon. 

4.13. 	That your. applicant begs to state that 

his transfer from Assam Telecom Circle to Guj rat 

Contd,. . .9/p. 
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• 	 Circle and then to Jammu and Kashmjr already indicates 
- 	

that your appljcan is a, victim of calumny and vendetta 

and respondents. are only settling their personal 

score with a malafjde intentibn using colourable 

exercise of power. 

4.14. 	That your applicant begs to state that 

prima facie the order of transfer from one circle to 

another circle is not tenable because when ever an 

incumbent Is transferred from one circle to another, 

question of options and choice posting does arise 

and incumbents are given options for pee preference 

but in the instant case of your applicants the same 

oppounjty was not given, On the other hand your 

appljca -it's transfer from Assam Circle to Gujrat 

Circle and then to Jammu and Kashr Circle has become 

.• 	a case .of the -proverbial frorn frading pan to fire". 

• 	 Moreover, the repreentatjon that your applicant 

Submitted before the highest authority is still 

pending. 

• 	 . 	4.15 	That.your applicant begs to state that before 

taking recourse to such transfer orders at least your 

applicants representation should have been disposed of 

and choice posting should have been given. The respondents 

have not done so and hence it is a clear violation of 

- Principle of natural justice aid on this score aloe 

- 	 the transfer order is liable to be set aside and quashed. 

S 	 Contd.,.1o/p. 
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446. 	That yoifr applicant begs to state that a 

case was registered against your applicant in 1991 

and th6 chargeshéet of the case has been issued only 

on 16.5,94 pendin§ before A p Spec*al Jüdge,Guwahatj 

being 43/94. The case is going on and it is 1w the 

• stage of taking evidence now. The. presence of your 

appljant at thià stage for conducting the case is 

very essenia1 and your applicant has reasons to 
• 	

. 	believe that the respondents after having failed 

• 	. 	 to harass and humiliate through proper process of 

law have novi taken indirect method by transferring 

• 	your petitioner .out of the circle. The pending case 
• 	. 	

will demand constant presence of your applicant 

for defence in Assari Circle and with the failing 

health COndition it will be impossible for your• 

• 

	

	applicant tà take such a streneous journey from 

Jarnrnu and Kashnjr and Silchar, 

4,17 • 	That your applicants begs to state that 

if the order of transfer, is given effect to it will 

fell upon your applicant, adversely as already stated 

above he has only two years of service left,both your 

• 	 applicant and his son are in under constant medical 

treatnent,and also the pending cases will demand your 

applicant's presence in the Assam-Cjrcle.A1so this 

last posting from one Circle to another circle will 
• • 	create problems of gratutpensjo5 and other 

• 	 indidental issues after retirement . • 

• 	 Contd....11/p. 

a 
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- 	 50 	 GROUNDS FOR RELIEF ITH LEGAL PRdVISIONS :- 
'-. 

• 	 5.1. 	F.dr that the impugned orders- are violative 

• 

	

	 of the Principles of natural justice. Applicant was 

transferred twice from one circle to another circle 

without disposing the representations pending before 

ti authorities. it is also. c].eär violation of audio.  

atterem pertem, 	 . 	. 

5.2 0 	For that the applicant has been working 

• 	. . 	. 	in the Assam Telecom circle since,1964 and is now 

• 	 on the verge of retirement. Even service jurisprudence 

• 	 . 	indicates-that a person should not be disturbed. the 

• 

	

	 end of his service.However,in the instant case it is not 

- only transfer but it is a inter circle transfer which 

was totally incalled for. 

• 	. 	 53 	For when ever an incumbent is transferred from 

. 

	

	 a tenure circ2e,he isto give preference regarding. 

posting however in the instant case no such opportunities 

were offered. 

For that cases are pending in Assam Circle 

\ 

	

	 and this hasty transfer to such a distant place will 

hamper in taking proper defence for your applicant 

and At it is against Rule of law. 	 - 

5.5. 	For that the applicant is a diabetic with 

•:bypertension patient and his only son is also suffering 

• 	 • • 	• . 	 Contd .... 12/p. 
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from serious ailment for which he needs constant 

- medical attention. These facts are known to the 

authorities and the same were also -intimated through 

the representations which remained unrepled/undjsposed 

-sill date. Atleast humanitarian ground should have been 

taken into consideration while -passing the order. 

• 	 5.6 • 	For that posts are still lying vacant in 

Assam Telom Circletransfer of your applicant to 

Guj rat and then to Jamrnu and Kashmir merely on the 

ground of adrninistratior is a non-speaking order. 

• Againwhy th applicant is transferred from Gujrat 

Telecom Circle to .Yarnmu and KashntrTelecom Circle 

without disposing of the representation is not being 

explained. Hence the order does not stand to reason, 

i s wholly arbitrary and as such is pro tanto void. 

5.7, 	- For that the impugned orders are issued 

in violation of provisions cf existing rules and are 

• 	contrary to the established principles of serce 

jurisprucence, 	- 	- 	 - 

For that the malafjde and colourable exer-

cise of power being the foundations of the impugned 

order of transfer same -Is not tenable and liable to 

be set aside and quashed. 	- 

Coritd .... 13/p. 



11 

13. 

5.9. 	For that it is a fit case to left the 

veil so asto enable the Hon.'ble Tribunal, to brought 

into the matter and examine the real nature and motive 

behind issue of the consecutive transfer orders from 

one circle, to another and then to the third without 

disposing of the representations. 

5.10. 	Fcr that the applicant hasreasons to believe 

• that since, the order ofsuspension of your applicant• 

had to be revoked by the respondents after approaching 

the Hon'ble Tribunal, your applicant has become a 

eye, sore to the respondents and in view of the matter 

the impugned transfer order have been isued to harass, 

hurnilate and to put into difficulties the applicant. 

5.11. 	For that the impugned transfer order of 

transfer has been passed in gross violation of 

established principles of serv. ce jurisprudence. 

5 • 12. 	Fcr that in any view of the matter,the 

impugned orders are not sustainable and are liable to 

be set aside and quashed. 

60 	 DETAILS OP REMEDIES E)QiAUSTED 

The applicant states that he submitted repre-

sentations before the respondents however till date 

they have not disposed of urder the facts and 

circumstances cf the case he has got no other 

Contd.....14/p. 
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alternative or efficacious remedy then to come under 

the protective hands of this Hon'ble Tribunal. 

7' 	MATTERS NOT PEVIOU$LY FILED OR PENDING 

BEFORE ANY OTHER COURTS 

The applicant further declares that he had 

not previously filed any application/writ application 

or suit regarding the matter in respect of vich the 

application has been made before any Court of Law or 

any oer authority and/or other Bench of the Hon ble 
10 

Tribunal and/or any such suit/writ petition or 

application is pending before any Court. 

8. 	RELIEF SOUGHT :- 

Under the facts and circumstances stated 

above the applicant most repectfully prays that the 

Hon'ble Tribunal would be pleased to admit this applica-

tion call for the rerds of the case and.jssue notice 

on.therespohdents to show dause as to why the reliefs 

• 	sought for in this application should, not be granted 

and on perusal of the records and upon hearing the 

parties on the cause or causes that may be shown be 

pleased to grant the following reliefs :- 

Ci) 	To set aside and quashed : 

(a) Order N0.11-18/94-STG1,dated 23.1.95 

• 

	

	 issued by the Director(STII) Pertment of Telecommunica- 

tion,New Delhi by which your applicant has been 
• 	 , 	 4 

COntd. .15/p. 
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transferred from Assam Circle to Gujrat Circle 

Annexure-.A-1). 

Order No.11-18/94-S TGN1,dated 20.2.95 

issued by Assistant Director General (srG) Department. 

of Telecom,New Delhi by which modifying the earlier 

order applicant is transferred from Guj rat Telecom 

Circle to Javnu and Kashmir Telecom Circle (Annexure-C). 

Memo No.=M STES-3/16/Pt-1/36,dated 

24.04.95 issued by the Assistant Director,Teiecom(staff) 

'Assam Telecom Circle by which name of your applicant 

is Struck from )ssam Telecom Circle and charges being 

taken uni1aterallyAnnexure -D-1). 

To direct the respondents to allow the 

applicant to continue in the post of Têlecan District 

Engineer,Sjlchar till such time his case is considered 

by disposing the representations in true perspective 

(Annexure-B and H) . 

Cost of the application. 

(iv) 
	

Any other relief or reliefs to which the 

applica nt is entitled under such facts and circum-

stances of the case.and the Honble Tribunal may deem 

fit and proper. 	- 

- Coritd.,,.16/p, 
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• 9. 	
0 
 INTEREM ORDER RAYED FOR :- 

• 	
Pending disposal of the application the 

app].jcaUon prays that the operation of the impugned 

orders dated 23 • 10.95 (Annexure-A..1), 	20 • 2 • 95 

Annexure.) and order dated 24.04.95AnnuD1) 

be Stayed/suspended with a further direction to alla, 

the applicant to continue in his present post of TDE 

Silchar. In this connectjon,the applicant stats that 

the balance 	convenience lies in avoàr QE the 

applicant n grantjng the interim order. If the 

interim oorder as prayed for is not granted,hewjj 

suffer irreparable loss and injury and the same will ;  
cause Severe COnsequence. And according1y,i is afjt 

case for granting the interim order as prayed for. 

'O S 

11. 	PARTICULARS OF THE I.P.O, :- 

I.P.O. No. :- • 

Payable at Guwahatj5•• $ 2. I ' 

12.0 	
• LIST OF EICLO$uREs :- 

As stated in the Index. 

0• Verification •••• 
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Annexure-.'A 

GOVERNEp OF INDIA 

.DEIA RTMENT OF TELE= MMUNICATIONS 

OFFICE OF THE CHIEF GENERAL MANAGER TELEvI: :ASS?M CIRCLE 
..GtMAHATI781007. 

No.STES-4/123/7 Dated at uahatj the 23.12.94. 

	

• 	 TO 

Sri Dhirendra Kumar Das, 	 - 

	

• 	 Telecom District Engineer (Under Suspension), 
• 	 Sjlchar. 

• 	S ub : Revocatjonof suspension order. 

-- 	
Kindly find herewith the DOT New Delhi Memo No, 

9443/91V1g.I,dated 22.12.1994 in original. 

The order of suspension having been r evoked 
0 

	

	
you may kindly report for duty immediately and take over 

the charge of TDE,Silchar from Sri J.M.Gupta. 

• 	 Th.e receipt of the lettet together with the enclö- 

sure may please be acknowledged by return of,post without 

fail. 

• 	 • 

Enclo:- As abcqe, 	JDY. General Manager Telecom(Admn.) 
for Chief General Manager Telecom, 
Assam Circle,Guwahatj_781007. 

Copyto :- - 

1. The Area Director Tel 	for information and 

necessary action. A copy of DOT merr(o No. dated 22.12.94 is 

forwarded herewith. 
- 

• 	
• 	 Contd .... 19/p. 

00  Ste 

• 	 • 	

0 	 • 

13 
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2. 	Sri J.M.Gupta,TDE,Sichar. He is instructed 

- to hand over the charge of TDE,Silchar to Sri D.K.]Das 

and rep rt from compliance alongiith a copy of charge 

handing/taking over report. . 

34 	Sri S.M.RoyChoudhury,V.O.,Cjrc1eOffjce/ for 

favour of information. He is also requested to decide 

the treatment of the period of suspension 

4, Personal file of Sri D.K.Das.  

•A.O. . (TA), Circle Office,GH 

D.E. Arrangement file.. 

Asstt. Director Telecom(HRD),Cjrcle Office/GH. 

Spare. 	. 

• 	Sd!- 
For Chief General Manager TelecOm 
Assam Circle,Guwahatj-781 007. 

e 	. 

• 	I 
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Annexure.-A1, 

Mo.11-18/94-STG-1. 

• 	GOVERNMENT OF INDIA 
DEPARTMENT OF TELECOMMUNICATION 

SACHAR BHAWAN 20 ASHOK ROAD: :NEW DELHI 
(STG-1 SECTION) 

• 	 Dated 23rd Jan/95. 

• 	• 	ORDER. 

Sub :- Posting and transfer in the Grade cf Divisiorl 
Engineer, 	 5 

Shr-i Dhirendra Kumar Das (Staff No • 3415) an 

adhoc DE. of Assam Circle is transferred to Gujrat 

Circle on administrative grounds with imtnediate effect. 

• 	C,Assam may relieve the officer imndiately 

on receipt of station of posting fromOj Circle 
I 

The date mf from which the abe order is 

given effect to may be intimated and charge reports 

senttd all concerned, 	 • 

This is in supersessjon of this office orders 

issued . videN0.3_80/94..ST..II,dt. 19.9.94 and 17.1194 

Sd/-'V.K.Mahendra, 
• 	 5 	 5 	

Director(STII), 
Tele.. 2757, 

Copyto:- 	 - • 

1. The Chief General Manàger,Assarn Telecom Circle, 
Gahatj. 	• 	• 

e" 

	 Contd.. .21/p. 

• 	 / 	3kf 

S 	 S 
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Annex ure-B. 

TO, 

The Direct?Genera1,Te1om, 
Sanchar Bhawan, 
New Delhi. 

Dated at Guwahatj the 6th Feb/95. 

• 	 Sub :- Prayer for cancellation of transfer And posting 
order. 

Ref :- Your letter No ,11-18/945TG4,dt, 23.1.95 0  

Respected 
Sir,. 

With due respect I beg to state the following 

few line8 for your kind and Sympatheti onsideratjon. 

That Sir, vide your above order I have been 

transfered as adhoc D. from Assarn Circle to Gujrat 

Circle.In this respect I am to state t1at 

1 • 	1 am already working in a trnure circle (i.e. 

Assam Circle) and I am being transfered to another 
tenure.Cjrc].e(j.e, Gujrat Circle). 

2, 	As 1 am serving in a tenure Circle accordingly, 

• - 

	

	 • I Should have been atleast givea chance to choice an 

chojceable circle. 

3. 	Recently I am was posted as STG in the Assam 
• 	 Circle and as STS I am neither • '• 	junior in 

• 	 • 	the service in the Circ1e.. 	- 	- 

- 	 COntd...23/p, 	- 



ft 
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I am at a verge of retirement and yet to 

arrange for marriage of 'my daughters hexe only. 

M7 younger daughter is studing Engineering 

at Silchar and my transfer will be detrimental at this 

stage to her education. 

60 	 As on date there is vacancy also available 

in the Asóarn Circle. 

• 	
7. 	lhére are disciplinary and Court cases going 

• 	 on against me and at this stage if I am transfered,I 

will not be able to defend the cases properly from 

far away and. I may bed eprived of natural justice. 

- 

	

	 Futher I may be required to come frequently o attend 

the Guwahati Court. 

There is no male member in my family who can 

look after my daughter and' family. 	• 

I am a paent of Diabetic with hypert,ension 

and can not leave alone Jew nionths back also I was 

'admitted in hospital and steel under €e treatment. 

'S.  

That Sir,just after the reuoation of my 

• suspension order trqnsfer order issued to a far remote 

place-though i have rendered very good serious to the 

deptt. during my last 10 years, with the fullest 

• 

	

	 satisfaction of my superiors my service records will 

speak the truth. 

es 
Contd...24/p..' 
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Hence i am requesting your kind honour to 

consider my transfer case sympathetically and cancel 

my transfer or4er for which act of your kindness, I 

will remain ever grateful to you. 

- 	 Yours £aithfully, 

Sd/-.D.K.DaS, 
• 	(Staff N.03415). 

•TDE Silchar. 

Copyto:- 

An advance copy of Director General(eleCOm) for 

information and necesary. action. 

.eo.. 

1.4 
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nnexure-C. 

• 	No.11..18/94-STG..1 
GOVERNMENT OF INDIA 

• DEPRTMENT OF TE[JECOM 

• SANCHAR BHAWAN 
NEW DELHI. 

Dated 20th Feb/95. 

ORDER 	 - 

Sub :- Posting and transfer of the Grade of DES. 

In modification of this office order of even 

nunber dated 23.1.95 the.transfer of Sri Dhjrendra 

Kumar Das (Staff No .3415) is revised from Gj rat 

Telecorn.Circle toj.& K Telecom Circle with immediate 1  

effect. 

The date on which the above md orders are 

given effect to may be intimated and charge rep9rt 

send toall concerrd. 

Sd/-S.M.Kausial; 
20.2.95. 

Xsstt. Director General (STG= 

Copy:- 

Chief General Manager,ssam Circle/Gujrat/J.&.K Circle._ 

CAD of the above units. 

Officer concerned. 

Sr.C.A. to Adv (Hr) ,DOT. 

DDG(Pers)/Dir(ST-fl)/ADG(STG) DOT N 

6,' Order bundle STG-I Section. 

Sd/1an Mohan Singh 
21.2,95. 

• 	 •• 	: 	• 	section Officer (STG.-x). 

tt7I 

	

I. 	eL' 
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Annexure-D. 

GOVERNMENT OF INDIA 
DEWRENT OF TELECO1JNICATION. 

OFFICE' OF THE CHIEF GENERALS MANAGERASSA M TELECOM CILE 
ULUBARI::GUWAHATi781 0070 

NO. STES-3/16/Pt-1/33 Dated at Guwahati the 31.03.95. 

In pursuance to T.C.H.Q.New Delhi Memo No. 

12-7/93-STG-1, dated ii .10 • 94 and 1io.11_18/94-STG-.I ,dated 

20.02.95 the C.G.M.T.,Assarn Circle,Guwahati is pleased to 

- issue the following orders of transfer-in the cadre of STS 

of irs Gr.'A' to take immediate effect. 

1, . 	Shri P.Lal(StaffN0 .2992) D. E. (SBP),O/O theT.D.M., 

Guwahati is ordered for transfer to Bihar Telecom. circle 

for posting as A.G.M.Opr-I), Circle of fice,Patnà,Shri 

Lal will hand over his present charge to Shri G.Ratna Kumar 

D.E.(P&A) of Kamrup Telecom.. District,who will hold this 

charge in addition to his normal duty and without any 

extra renurneratjon. 	. 	. 

20 	Shri Dhirendra Kumar Das(Staff No.3415),T.D.E. 

• 	Silcl-iar is ordered for transfer, to 3 & K Telecom.Circle 

for posting as D.E. (P1g.) under G.M.T.,Srinagar. Shri 

.Das will handover his present ciarge to Shri D.Toshniwal,' 

.D.E.T. who is ordered for of ficiating promotion to the 

cadre of D.E.' 

Charge reports be sent to all concerned. 

Sd/-41.S.ic. Prasad Sarma 
e" 	Asstt. Director Telecom(Staff),. '• . 	for Chief General Manager, 

I 	Assam,Telecom Circle,Guwahatj-7. 

Contd..27/p. 
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Copy to 

1. A.D.G.(STG-I) Sanchar Ehawan,Nw DelhI-lb 001 

2 The C.G.M. Telecom,Bjhar Circle,Patria. 

• 	 3. The C.G.M.Telecom,j & K Cirale,Jammu, 

4. The T .D.M.,Guwahatj. 

• 	 5. The A..T,Guwahat, 

6. The T.D.E.,Sjlchar. 

7,1  Shrj P,]Lal,D.E. (sBP) 0/0 T.D.M.,Guwahati, 

8, Shri G.Ratna Kurnar,D., (P&) -do- 

9. siri D.K,Daffi,T.D.E.,Silchar. 

10-12 P/Fs.of the officers. 

The A.O, .(TA)C.d.,Gttahati. 

Guard File. 

Spare. 

• 	Sa/-I1leible, 
31.3.95, 

For Chief General Manager, 
Assam TelOm.Circle,Gwahatj-.7. 

•. 	te  

000,  
• 	•b• 
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• 	
- 	Annexure.,.D • 1. 

àCVERNMENT OF INDIA 
DEPARTMENT OF TELEC) NMUNICATION$ 

• 	 OFFICE OF THE CHIEF GENERAL MANAGER: :ASSAM TEL0M CIRCLE 
ULUBARI : :GUWAHATI-781 007. 

No.STES3/16/.I/36 Dated at Guwahatj the 24.04.95. 

In obe&jence to the orders contained in this 
a 

offjcee Menos No.sTES-3/16/pt..I/33,dtd. 31.03.95 and 

sTEs-3/21/110,dtd. 10.04.5,Shrj. •Tosjwa has assumed 

the charge of SilcharSSAoh the F/N of 1.04,95.Accord-

ingly hriDhirendra Kr.Das,T.D.E.,Sj]char is struck off 

from the strength of this Circle w.e.'f.1704.95 with 

direcion to report for :duty as D.E. (Pig.) under G.M.T., 

Srinagar,j & K Telecom.Circle, 

Sd/-S.K.Prasad Sarma), 
Asstt. Director Telecom(staff) 
For Chief General Manager, 
Assam Telecom.Circle,Gtjwahatj..7. 

• 	 Copyto:- 

.1. The A.D.G. (StG-.l),.Sanchar Bhawan,New Delhj-110 001, 

2. The C.G.M.T.,J & K Circle, Jammu. 

3., The A.M.T.,Guwahatj. 

The T,D.E,,Sjlchar with a copy of the letter for 
delivery under receipt to 'Sri D.K.Das. 

Sri D.K.DaS,Ex-T.D.E.,Sjlchar. 	- 

P/P of he officer 	 - 

Guard file. 	•. • 	 - 

Sd/.. 244.95' 
For Chief General Manager,Assam 
Telecom. Circle,Guwahatj7. 

• 	 •'te. 	 - 

	

H 	• 	 ' 

'li .- e—' 	 - 	 • 	 • 	 - - 	':-- 	 - 	 -4t 	".- 	• - .- -. 	jJ 
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29. 
- 	 Annexure-E. 

Opd.Days :- Monday 	 Bad No, CCU-2, 
Wednesday. 	 Regd No. 697/94. 
Friday. 

H.No. 253232 (0.4. 94) 

SILHAR MEDICAL CD LLEGE HOSPITAL :SItCHTR 0  
SILHAR CACHAR O  

DIHARGE CERTIFICATE. 

Deptt.ofCordiology,ut Professor Hospital No.14998 

M.R.D.No.284692,?atient's name Dhirèndra Kr. Das,Age 

• 	 53 years,Sex M Rel GH0dateof Admission 9.10.94 Date 

and time of discharge 16.10.94,disease 10' Diabetes C 

Hypertension 'C' follow up as advised to report 

again after 15 days result unmove Instructions given over-

leaf Doctors' signature Illegible 

ouhtersigned 	/ • 	 Full Name 
d-I11egible, 	• 	 Dr J.K.Nath, 

Designation 	 Designation H.P. 
Date 16.10.94 	Deptt.Cothlology Unit Prof 
Tile 11030 P.M. 	• WardGenera1. 
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• 	 - 	 Annexure-.E-1. 

MEDICAL CERTIFICATE 
DEPARTMENT OF MEDICINE 

	

• 	 SIICHAR MEDICAL COLLEGE HOSPITAL 

REF NO. 	 HOSPITAL NO. 253232 

DATE 25.7.95. 	 M.R.D.No. 

This is to certify that Sri D.K.Das, aged 

53 years is treated as outdoor patient under Medical' 

Unit-.4 alq hospital,from 10.11.94 to till date for 

"Diabetes Mellitus/C hypertension". 

• 	He is advised rest for a period of 1 12- (one and 

a half) months w.e.f.25,7.95. 	- 

* 	 He is not fit to resume duty. 

Sd/-Illegible, 
25.7.95. 

• 	 • Department of Medicine, 
Silchar Medical College Hospita 

• 	 • 	 • 

-- ---- - 	 r-; 	- 	- 	-r* - Now 
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Annexure-F, 

I

GOVT OF ASSAM 	
0 

REFERRAL 	bOAR - 

OFFICE OF THE SUPERNTENT ENT:: SIICHAR MEDICAL COLLEGE 
HOSPITAL: :SIICHAR 

• 	 MEMO NO,SMCH/16/88/645 Dated Silchar the 5.11.95. 

This is to certify that Shri DEBAS141S DAS 

• 	 age 22 years S/oSri Dhirendra Kumar Das, treated 

as out door/indoor patient vice Hospital No.277500 

dated 4.4.95 in suffering fm ( ......... Illegible 
) 

	

• .. 	
(2 Secondary) .Hewill require further Investigation 

and treatment at C.M.C.,Vellore as the facIlities 

is not avilab1e within the State of Assarn.He may 

•)De accompanjed.wjthan escore. 

	

• 	 This has been approved by the Referral Board, 

Silchar Medical Collége and Hospital, Silchar,Assam. 

Sd/-Illegible, 

	

• 	 • 5.1.95. 	• 	• 	 - 

The-professor and head of the Department of Surqery, 

Silchar Medical College and Hospital,Silchar. 

-' Sà/-Illegible, 
• 	 5.4.94. 

Th&Professor and' Head of the Department of 

Medicine, Silchar Medical College and Hospital, Slichar. 

Contd .... 32/p. 

VVII  
OvA  

0 	

- 

• 	 * 

	

0 	 S 	 I 

	

• 	 t0 
•6•1. 
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.Sd/.-Illegjb1e, 
5.4.95 

3. The Superintendent,. 

Silchar Medical College and Hospital, Silchar. 

Sd/-Illegible, 

) 

• 	. 	. 	. 	Member,Co.opted 

(Prof. P.R.Nath Barbhiiya) 

Sd/-Illegible,. 
5•4•95 

Pri acipal & Chairman, 
/ 	 Referral Board,Si].char Medical 

College Hospital, 	hungoor,'sjlc; 
- 

0' 

• 	 • 	 . 

• 	 •. , .- 
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Annexure.-F-1. 

GOVT OF ASSM 

ORDERS OF THE DIRECTOR OF HEALTH SERVICES :ASSAIvI :GotqAHAT 

NO HSG/cMCH/21/95/ 	Dated Guwahatj the 

Shrj. Debashjs Das, S10 Shrj Dhjrendra Kr. 

• Das,Telecorn District Engineer #  Silchar is allowed to 

undergo the neóeary medical examination at the 

Christian Medical College Hospjtal,vellore due to his 

illess from Obosity with Hypertension (7) secondary. 

An escort is allowed' to acompany him to and 

from vellore. 

W. 	 Sd/-Dr.A.R.Basmatary,. 
• 	

Director of Health Service,Assam 
Hengrabari, Guzahatj-6. 

MemoNo.HSQ/CMCH/21/95/2453-56 	 Guahatj the 8.4.95. 

Copy forwaded to :- 

The Medical Superjntendent,Chrjstjan. Medical College 
• Hospital, Vellore. 

The Chief General Manaqer,Te1om,s5 Circle 
• 	 Ulubari,Guwahatj. 	 ,  

The Telecom District 

sri Dhjrendra Kr. Das,Telecom District Engineer, 
• Silchar, Telecom. - 

Sd/.. 7495, 
Director .  of Health Service,Assam, 

te

•  

• 	
/ •• 

• 	 4b0 
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Annexure-F-2. 

DEPRR4ENT OF MEDICINE 	UNIT 1' 

CHRI&TIAN MEDICAL COLLEGE HOSPITAL 
VELLORE 832004,TamjlNadu Ifldia. 

• 	Out Patient Clinic Medjchne Unit-I. 

MEDICAL REPORT. 

Mr. DhirendraKumar•Das Hospital N6.2887178 was 

Seen in the Medical Out Patient clinic on 206/95. On 
Cl 

examination his weight was 74 Kgblood pressure 130/80 

mm hg.,pulse 84/nt. based on history,physical findings 

and lab investigations following diagnosis was arrived 

at. 

(1) Uncontrolled diabetths mellitus. 

Following are the results of Investjations done 

	

• 	 Hanoglobin 14.2 gr 

WI3C total 880/cimm 

Diff N.75,E5, L19 M1% 

	

• 	 LFT Bilirubja total 0.4 direct 0.2 

Protein total. 7.4 Albumjn• 4.6 

• 	 Alk Phos 87 U/L SGPT 27, 

Glucose Ac 283.mgi 

Glucose PC 309mgn 

Creatjrijne 0.7 mg%HDLcholesterol 41 mg% LDL Cholesterol 

l42mg. 	 • 

Urine RBC 0CC, WBC 1-2 Epjthcells + Casts nil 

Sugar +++ Albumin nil. 

Cholesterol 218 mg% Triglycerides 174 mg% 

URN Vol. 24H 1170 ml. 	 ed 
Xray chest normal, 	• 

• 	

• 	 I 

f 

Contd. 

r 
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Recornrnendajons :- 

Tab Daonul 5 mg with breakfast one daIly. 

2.5 mg with dinner once daily. 

Follow up under local physician 

Sd/-Illegible, 
For Dr. Dilip Mathai,ND 
Prof and Med Unit-I. 

0 
OCIO 
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Annexure-F • 3 

DEPARTMENT OF OPHTHALMOLOGY 

CHRISTIAN MEDICAL COLLEGE 

n 
	 CHELT EYE HOSPITAL: VEILORE 

HOSPITAL NO. 702925 	 June 23,1995. 

TO WHOMSOEVER IT MAY COCERN. 

Mr Dhirendra Kumar Das was seen in our 

outpatient department on 21.6495 and was diagnosed to 

have glaucoma. Preliminary investigations were done. 

H& was started on Timolol 0.$% BD (RE) He is advised 

review at Schell eye hospital after 3 months. 

• 	 V 	 Sd/-Dr.Lekha Abraham, 
V 	 Registrar.sin Ophthalmology 

V 	 V 

I 	13te 
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Arrnexure-G. 

Registered with /D. 

DEPARTMENT OF TELECNMUNICATIONS 

OFFICE OF THE TELEcOM DISTRIC T ENGINEER:: SItCHR DIVN 

SILCHAR -788 001. 

No.E-1/T&P/173 	 Dt. at sC the 7.6.95. 

To,' 

Shri Dhlrendra Kr. DaS, 
do Bhaskar Bhavan 
Chitta Fanjan Road,. 
P.O. Silchar.'788 005. 

Sub ;- Extension of leave case, 

You are requested to submit your SR-i, 

dtd. 30'.5.1995 alongwith rnedjcal certificate and all 

others related communication directly to your circle. 

Because you are already strick off and released from 

the strength of this circle vide C.G.M.T,/Guwahatj 

letter No.STES-3/16/Pt-I/36, dtd. 24.04.1995. 

As such SR-i alongwith Me6ical Certificate 

is returned herewith for favour of kind information 

and necessary action. 

Sd/-D.Tosniwal 

Enclo:-2 (two) sheet 	Telecom District Ciceeç, 
S].lchar-788 001. 

Copy to :- 

Tke A.O. (Cash) 0/0 the TDE/Siichar for information 

please. 

T1 'ANT/I for favour of kind information, 

Sd/- 
Telecom Dist ngineer, 

Silchar-788001 
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Annexure- Fl. 

TO, 	 - 

The Chairman, 
Telecom Cornission, 
Sanchar Bhawan, 
20,Ashoka Road, 
New Delhi. 

Sub :- Prayer for cancellation of Transfer order. 

Ref :- Y0ur Memo NO.10/5/94STG1 dated ND 6.4.95 
and my representation dated 6.2.95. 

Respected Sir, 

I have the honour to bring the following few 

line for favour of your kind sympathetic consideration 

and cancellation of my transfer order to J.& K Circle. 

That Sjr,I was transferred to Gujrat Circle 

vide your Memo No.11.8/94-STG-1 dated New Delhi 23.1.95 

and accordingly i submitted one representation through 

proper channel endorsing an advarce copy to you on 6.2.95, 

stating my difficulties and problems for favour of your 

kind sympathetic consideration. 

But Sir,even though I'expressed my difficul-

ties, on my utter surprjse,the transfer order was modi-

fied and again posting in give to a far-off difficult 

circle in J & K vde your Memo NO.10/5/95-STG-1,dt. 6.4.95. 

That Sir,I am under constant Medical treatment 

for more than last six months, in this condition,it will 

not be possible on my part to move in an isolated place, 

without family.: 

- 	Contd...39/p. 

JO Oc  

- 
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Sir,I am at a verge of retirement and yet to 

arrange marriage of my daughters here in this area only.. 

That Sir, if I am transferred in this junsture 

my family will be simply ruined,as there is no other 

male nember in the house. 

:MoreOver my pOSting at a remote place from 

home,wjll deprive me fran natural justjce,as I will not 

be able to depend the court cases,wh.jch are running in 

the honourable Courts of this area. 

Ta t Sir,vacancjes are there in 3ssam Circ1e 

• I therefore,request your kind honour to consider my case 

sympathetically and to give me a chance in the last rt 
of service to stay with my family for my servibal and to 

render services to. the departrnent,whjch I did with full 

• . 	 est Satisfaction of my superiors during last 30 years, 

by cancelling the transfer order to J & K Circle and alló 

wing me to work in the Assam Telecom Circle for which act 

of your kindness,I will remain ever grateful to you. 

Thanking you, 	
55  

Yors faithfully, 
Dated 22.5.95 , 	 Sd/- 

D.K.Das) , 
Staff o.03415, 

Telecom Dist, Engineer,Sj1c 


